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.K.PcRYA7EE_CIIRtN; In this application under ection 19 of the 

Administrative Tribunals ct, 1985, the petitioner prays 

to quash the notice issued vide Annexure-5 calling for 

aplications for the post of Extra Departmental Branch 

Post-master, Sahadapada Branch Office through open market 

and for a direction to be issued to the oposite parties 

to consider the case of the petitioner for appointrrnt to 

the post of Extra Departmental Branch Post-master of the 

said post office. 

2. 	 Shortly stated the case of the petitioner is 

that he was working as E.D.B.P.M. of Sahadpada Branch 

Post Office and while working as such, his appointment 

order was quashed under Rule-6 which was  sibject matter 
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of ciginal ipplication No.433 of 1993 under challenge. 

tu to the nonornoljance of principles of natural justice, 

terrnintion of services of the petitioner Shri Priya Charan 

Mohanty 	held to be illegal. We, therefore, quashed the 

order of termination and directed the Senior Superintendent 

of Post Offices, Bhubaneswar Division to take steps to fi1l 

up the post on regular basis inviting applications from the 

Ernployxnent Exchange and from open market and we further 

directed that the case of the petitioner Shri ?riya Charan 

Mohanty and Surya Narayan Mohanty should be considered 

along with others and he/she whosoever is found to be 

suitable should be appointed. 

3. 	 Vide order dated 18.10.1993 passed in Misc. 

application No.595 of 1993, we had directed the Senior 

Superintendent of Post Offices to give a personal hearin 

to the petitioner as there was some eontroversy presentc 

before us that a Criminal Case under Section 342/322 

amounting to an offence under Section 385 of I.°.C.. ws 

oending against the pEtitioner. We would now recall the 

order dated 18.10.1993 passed in Misc.appljcatjon No.595 

of 1993 and we would direct the Senior Superintendent of 

Post Offices,Bhubaneswar Division to consider the cases 

of all the candidates who have aoplied for the post in 

questionand after adjudicating the suitability of 

different incumbents, whoever is found to be suitable, 

appointment order should be issued in his/her favour. 

In case  there is any chargesheet pending against the 

petitioner Shri. Priya Charan Mohanty under Section 342/322 

1\I1C, that relates to his personal matter which has nothing 
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to do with official duties and therefore, on that 

account the petitioner should not be disabled for 

being considered to the post of .D.BaPaM.,Sahadaoada 

Branch Post Office. We saylso because final adjudication 

of suitability of different incumbents and apoointrnent 

to the post in question should be expedited without 

causing unnecessary delay on very minor ffei2e. Thus 

the application is accordingly disposed of. No costs. 

4. 	 This order is passed after  hearing Mr.B.. 

Tripathy,learned counsel for the petitioner and MrU.13. 

Mohanapatra, learned Standing Counsel appearing for the 

Central Government, I 

IE MBR (AD MIr(rT*\TlV) 
I Jj9a, 

Central Mministrative Tribt.inal 
Cuttak Bench Cuttack 

dated 18.1.1994/ B.K. 5ahoo 


